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Petitioner 

.hri ...- • 	 Advocate for the Petitioner (s) 

Versus 

hri 3.firn1 	rr. 	 Respondent 

Advocate for the Respondent (s) 

CO RAM 

The Hon'ble Mr. .. cLrnaro rthy 
	 : .arrjfl.iStrativD Lrrher 

The Hon'ble Mr.j r  . .rxc?nL 	 jUC icial I•icrn1:rr 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 
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Unian of Incia,Thraugh 
its Oenerl Lanager, 
Western Railway, Churchgate, 
Bombay. 

Livisional Railwy i4an-:gr(E), 
Western Rai1wcLy,Livl. Jfrice, 
Pratapnagc r, Ea rode. 
5r.ivl.Commercial 
Western Re ilwciy,bivl. oiiice 
Pratapnagar, Edrocia. 

4 • B ivis ional Commercial Nanciger, 
Western Railway,Livl.office, 
Pratapndgnr, Baroda. Ap7licants 

Original responcLents ) 

-dvocc te 	E.hri .•3hevde 

versus 

hri -..i(.amol 
 .K.Rarna:rishnari 

3 U  .C.Meena 
4 I'i.L • Vanke r 

 U  3 • Panwi r 
 U  i.U.Baria 

7• I' .G.3haikh 
8. " 1.1.Cheuhan 
9 H  J.M.Verma 

" ..Pancya 
 ' J.C.Jodi 
 .K.lhance 
 R. 	• Panwa r 
 ' G.J.Rathwa 
 " ikh 
 J.R.Rajut 
 V..Patel 
 I.3.?anc'ya Respondents 

( Oriqinal applicants ) 

' vacate 

( BY CIRCULTION ) 

0 R B 

R..40/94 in 

0. . 3 96/92 
Late: 21.11.94 

Per : H0n 'ble Br. 	 Juiciel Nember 

This Reviewpolicatj 	has been moved 
-3 
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challenging the correctness of the judgment dated 6.9.94, 

delivered in the open court,after hearing the counsel for 

the parties and in their presence. The recovery of defaulcQted 

amount WCLS ordered and made in certain cases without 

holding any enquiry. The charge-sheets hac been framed 

nd served on the delinquent ernolcyees subsequently. 

Recovery of any amsunt,withuut hoic.ing an enguiry,may 

amount penalty and offends principle of natural justice. 
1-. 

(eepin; these principles in view, the judgment was delivered. 

The review aolicaticn does not indicte any new material 

or evidence which was not available,at Lhe time of judgment 

requirec to be reviewed. The ap1ication, therefore, stands 

rejected. 

( Dr. a. .axeria ) 
iembei (J) 

K. Ramamoo rthy ) 
I1ernbe r (ii) 
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